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BENGALURU | WEDNESDAY, 21 MAY 2025

APPENDIX IV
[See rule 8(1)] POSSESSION NOTICE

Whereas, the authorized officer Edelweiss Asset Reconstruction Company Limited (Acting
in its capacity as Trustee of EARC Trust SC - 401) under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise
of powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002, issued demand notice dated October 04, 2024 calling upon the Borrower
Krishna Enterprises (Housing and Infrastructures) India Private Limited (Borrower and
Mortgagor No. 1), Mr. R. Sunilkumar (Personal Guarantor), Mr. Ravi Anilkumar (Personal
Guarantor), Mr. M. Manickkam (Mortgagor No. 2), Mr. Prakash Gangawani (Mortgagor No.
3), Mrs. Meena P (Mortgagor No. 4), Mr. Bajaj Deepak (Mortgagor No. 5) & Mrs. D. Dimple
(Mortgagor No. 6) to pay the amount mentioned in the said notice being a sum of Rs.
87,36,68,496/- (Rupees Eighty-Seven Crore Thirty-Six Lakhs Sixty-Eight Thousand Four
Hundred and Ninety-Six only) as on September 30, 2024 along with further interests, costs and
expensed thereon within 60 days from the date of receipt of said notice.
The Borrower having failed to repay the amount, notice is hereby given to the Borrower,
Mortgagor/s, Guarantor/s and the public in general that the undersigned has taken possession of
the secured assets more specifically described herein below in exercise of powers conferred on
him under sub-section (4) of section 13 of the Act read with rule 8 of the Security Interest
(Enforcement) Rules, 2002 on 14th day of May, 2025.
The borrower, guarantors and mortgagors in particular and the public in general is hereby cau-
tioned not to deal with the property and any dealings with the property will be subject to the charge
of Edelweiss Asset Reconstruction Company Limited (Acting in its capacity as Trustee of
EARC Trust SC- 401) for an amount of Rs. 87,36,68,496/- (Rupees Eighty-Seven Crore
Thirty-Six Lakhs Sixty-Eight Thousand Four Hundred and Ninety-Six only) as on
September 30, 2024 along with further interests, costs and expensed thereon.
The borrower’s attention is invited to the provisions of sub-section (8) of section 13 of the Act, in
respect of the time available, to redeem the secured assets.

DESCRIPTION OF SECURED ASSET - PROJECT KRISHNA SHELTON (“PROJECT 1”)
1. All right title interest of Mortgagor No. 1 in respect of (i) all that piece and parcel of land or
ground admeasuring 1 acre bearing survey no. 153/1 (Old Survey No. 153) having municipal
khata no. 129/121 situated at Kattigenahlli Village, Jala Hobli, Bangalore North Taluk, forming a
part of the Project Land 1, (ii) and the buildings/ structures constructed/ being constructed/ to be
constructed on the aforementioned land admeasuring 1 acre, (iii) all right title interest of the
Mortgagor No. 1 in respect of the units specified in Annexure I hereto TOGETHER WITH all build-
ings, constructions and structures thereon not limited to the unsold units and structures/ construc-
tions of every description which are erected/constructed or to be erected/constructed, standing or
attached or shall at any time hereafter during the continuance of the security hereby constituted
be erected and standing or attached to the aforesaid lands and premises or any part thereof and
all furniture, fixtures, fittings and all trees, fences, hedges, ditches, ways, sewerages, drains,
waters, water courses, liberties, privileges, easements and appurtenances whatsoever to the
aforesaid lands or any part thereof belonging to or in anywise appertaining or usually held, occu-
pied, enjoyed therewith or reputed to belong or be appurtenant whether thereto or any part there-
of whether presently in existence or in the future belonging to or in any way appurtenant thereto
AND ALL the present and future FSI (floor space index) available to said Project Land 1 or grant-
ed by authority including the transferable development rights (TDR) whether presently in exis-
tence or in the future belonging to or usually held, occupied or enjoyed therewith or expected to
belong or be appurtenant thereto; AND ALL the estate, right, title, interest, property claim and
demands whatsoever of the Mortgagor No. 1 into and upon the same which description shall
include all properties of the above description whether presently in existence, constructed or
acquired hereinafter and all right, title and interest of the Mortgagor No. 1 in respect of the
flats/units described in Annexure I.
2. All right, title, interest, benefits, entitlements (both present and future) of whatsoever nature
including development rights of Mortgagor No. 1 in respect of (i) all that piece and parcel of land
admeasuring 1 acre 33 guntas bearing survey no. 153/1 (Old Survey No. 153) having municipal
khata no. 129/121 situated at Kattigenahlli Village, Jala Hobli, Bangalore North Taluk, forming a
part of the Project Land 1; (ii) all its right, title, interest, benefits, entitlements (both present and
future) of whatsoever nature in respect of the buildings / structures constructed/ being construct-
ed/ to be constructed on such portion of land admeasuring 1 acre 33 guntas; in terms of the Joint
Development Agreement dated November 10, 2008 bearing registration no. 2052 of 2008-09 exe-
cuted by and between Mortgagor No. 2 and the Mortgagor No. 1; (iii) and all right title interest of
the Mortgagor No. 1 in respect of the units specified in Annexure I TOGETHER WITH all build-
ings, constructions and structures thereon not limited to the unsold units and structures/ construc-
tions of every description which are erected/constructed or to be erected/constructed, standing or
attached or shall at any time hereafter during the continuance of the security hereby constituted
be erected and standing or attached to the aforesaid lands and premises or any part thereof and
all furniture, fixtures, fittings and all trees, fences, hedges, ditches, ways, sewerages, drains,
waters, water courses, liberties, privileges, easements and appurtenances whatsoever to the
aforesaid lands or any part thereof belonging to or in anywise appertaining or usually held, occu-
pied, enjoyed therewith or reputed to belong or be appurtenant whether thereto or any part there-
of whether presently in existence or in the future belonging to or in any way appurtenant thereto
AND ALL the present and future FSI (floor space index) available to said Project Land 1 or grant-
ed by authority including the transferable development rights (TDR) whether presently in exis-
tence or in the future belonging to or usually held, occupied or enjoyed therewith or expected to
belong or be appurtenant thereto; AND ALL the estate, right, title, interest, property claim and
demands whatsoever of the Mortgagor No. 1 into and upon the same which description shall
include all properties of the above description whether presently in existence, constructed or
acquired hereinafter and all right, title and interest of the Mortgagor No. 1 in respect of the
flats/units described in Annexure I.
3. All right, title, interest, benefits, entitlements (both present and future) of whatsoever nature
coming to the share of Mortgagor No. 1 in terms of the Joint Development Agreement dated
November 10, 2008 bearing registration no. 2052 of 2008-09 executed by and between
Mortgagor No. 2 and the Mortgagor No. 1, in respect of (i) all that piece and parcel of land admea-
suring 1 acre 33 guntas bearing survey no. 153/1 (Old Survey No. 153) having municipal khata
no. 129/121 situated at Kattigenahlli Village, Jala Hobli, Bangalore North Taluk, forming a part of
the Project Land 1 (ii) and all right title interest of the Mortgagor No. 1 in respect of the units spec-
ified in Annexure I hereto; TOGETHER WITH all buildings, constructions and structures thereon
not limited to the unsold units and structures/ constructions of every description which are erect-
ed/constructed or to be erected/constructed, standing or attached or shall at any time hereafter
during the continuance of the security hereby constituted be erected and standing or attached to
the aforesaid lands and premises or any part thereof and all furniture, fixtures, fittings and all
trees, fences, hedges, ditches, ways, sewerages, drains, waters, water courses, liberties, privi-
leges, easements and appurtenances whatsoever to the aforesaid lands or any part thereof
belonging to or in anywise appertaining or usually held, occupied, enjoyed therewith or reputed
to belong or be appurtenant whether thereto or any part thereof whether presently in existence or
in the future belonging to or in any way appurtenant thereto AND ALL the present and future FSI
(floor space index) available to said Project Land 1 or granted by authority including the transfer-
able development rights (TDR) whether presently in existence or in the future belonging to or usu-
ally held, occupied or enjoyed therewith or expected to belong or be appurtenant thereto; AND
ALL the estate, right, title, interest, property claim and demands whatsoever of the Mortgagor No.
2 into and upon the same which description shall include all properties of the above description
whether presently in existence, constructed or acquired hereinafter; and all right, title and interest
of the Mortgagor No. 1 in respect of the flats/units described in Annexure I.

Date: May 14, 2025 Sd/- Authorised Officer
Place: Bengaluru For Edelweiss Asset Reconstruction Company Limited

(Acting in its capacity as trustee of EARC Trust SC-401)

4. All right, title, interest, benefits, entitlements (both present and future) of whatsoever nature
including development rights of Mortgagor No. 1 in respect of (i) all that piece and parcel of land
admeasuring 1 acre bearing survey no. 153/1 (Old Survey No. 153) having municipal khata no.
129/121 situated at Kattigenahlli Village, Jala Hobli, Bangalore North Taluk, forming a part of the
Project Land 1, (ii) all its right, title, interest, benefits, entitlements (both present and future) of
whatsoever nature in respect of the buildings / structures constructed/ being constructed/ to be
constructed on such portion of land admeasuring 1 acre; in terms of the Joint Development
Agreement dated November 10, 2008 bearing registration no. 2056 of 2008-09 executed by and
between Mortgagor No. 3, Mortgagor No. 4, Mortgagor No. 5, Mortgagor No. 6 and the Mortgagor
No. 1, (iii) and all right title interest of the Mortgagor No. 1 in respect of the units specified in
Annexure I hereto; TOGETHER WITH all buildings, constructions and structures thereon not lim-
ited to the unsold units and structures/ constructions of every description which are erected/con-
structed or to be erected/constructed, standing or attached or shall at any time hereafter during
the continuance of the security hereby constituted be erected and standing or attached to the
aforesaid lands and premises or any part thereof and all furniture, fixtures, fittings and all trees,
fences, hedges, ditches, ways, sewerages, drains, waters, water courses, liberties, privileges,
easements and appurtenances whatsoever to the aforesaid lands or any part thereof belonging
to or in anywise appertaining or usually held, occupied, enjoyed therewith or reputed to belong or
be appurtenant whether thereto or any part thereof whether presently in existence or in the future
belonging to or in any way appurtenant thereto AND ALL the present and future FSI (floor space
index) available to said Project Land 1 or granted by authority including the transferable develop-
ment rights (TDR) whether presently in existence or in the future belonging to or usually held,
occupied or enjoyed therewith or expected to belong or be appurtenant thereto; AND ALL the
estate, right, title, interest, property claim and demands whatsoever of the Mortgagor No. 1 into
and upon the same which description shall include all properties of the above description whether
presently in existence, constructed or acquired hereinafter; and all right, title and interest of the
Mortgagor No. 1 in respect of the flats/units described in Annexure I.
5. All right, title, interest, benefits, entitlements (both present and future) of whatsoever nature
coming to the share of the Mortgagor No. 1 in terms of the Joint Development Agreement dated
November 10, 2008 bearing registration no. 2056 of 2008-09 executed by and between
Mortgagor No. 3 and the Mortgagor No. 1, (i) in respect of all that piece and parcel of land admea-
suring 1 acre bearing survey no. 153/1 (Old Survey No. 153) having municipal khata no. 129/121
situated at Kattigenahlli Village, Jala Hobli, Bangalore North Taluk, forming a part of the Project
Land 1, (ii) and all right title interest of the Mortgagor No. 1 in respect of the units specified in
Annexure I hereto; TOGETHER WITH all buildings, constructions and structures thereon not lim-
ited to the unsold units and structures/ constructions of every description which are erected/con-
structed or to be erected/constructed, standing or attached or shall at any time hereafter during
the continuance of the security hereby constituted be erected and standing or attached to the
aforesaid lands and premises or any part thereof and all furniture, fixtures, fittings and all trees,
fences, hedges, ditches, ways, sewerages, drains, waters, water courses, liberties, privileges,
easements and appurtenances whatsoever to the aforesaid lands or any part thereof belonging
to or in anywise appertaining or usually held, occupied, enjoyed therewith or reputed to belong or
be appurtenant whether thereto or any part thereof whether presently in existence or in the future
belonging to or in any way appurtenant thereto AND ALL the present and future FSI (floor space
index) available to said Project Land 1 or granted by authority including the transferable develop-
ment rights (TDR) whether presently in existence or in the future belonging to or usually held,
occupied or enjoyed therewith or expected to belong or be appurtenant thereto; AND ALL the
estate, right, title, interest, property claim and demands whatsoever of the Mortgagor No. 3 into
and upon the same which description shall include all properties of the above description whether
presently in existence, constructed or acquired hereinafter; and all right, title and interest of the
Mortgagor No. 1 in respect of the flats/units described in Annexure I.

PART B:- Details of Second Mortgaged Properties:-
The whole of the movable properties of the Mortgagor No. 1 relating to the Projects including with-
out limitation its movable machinery, equipment, machinery spares, book debts, tools and acces-
sories and other movables, both present and future whether installed or not and whether now
lying loose, or, in cases or which are now lying or stored in or about or shall hereafter from time
to time during the continuance of the security of these presents be brought into or upon or be
stored or be in or about all the premises, warehouses, stockyards and godowns or those of the
Mortgagor No. 1’s agents, affiliates, associates or representatives or wherever else the same may
be or be held by any party to the order or disposition of the Mortgagor No. 1 or in the course of
transit or delivery, howsoever and wheresoever in the possession of the Mortgagor No. 1 with all
benefits, rights and incidentals attached thereto which are now or shall be at any time be owned
by the Mortgagor No. 1 whether present or future.

PART C:- Details of Third Mortgaged Properties:-
All the right, title, interest, benefits, claims and demands whatsoever of the Mortgagors (a) in the
Projects Documents, as may be amended, varied or supplemented from time to time, both pres-
ent and future; (b) all the rights, title, interest, benefits, claims and demands whatsoever of the
Mortgagors in the approvals/permissions relating to the Projects, as the case may be, both pres-
ent and future; (c) all the right, title, interest, benefits, claims and demands whatsoever of the
Mortgagors in any letter of credit, guarantee, performance bond provided by any party to the
Projects Documents, as the case may be, both present and future; and (d) all the rights, title, inter-
est, benefits, claims and demands whatsoever of the Mortgagors in, to under and/or in respect of
the insurance policies both present and future and all rights, claims and benefits to all monies
receivable thereunder and all other claims thereunder which description shall include all proper-
ties of the above description whether presently in existence or acquired hereafter, both present
and future.

PART - D:- Details of the Fourth Mortgaged Properties:-
(i) All the Receivables, receivables arising out of the Projects/Mortgaged Properties and all right,
title, interest, benefits, claims and demands whatsoever of the Mortgagor No. 1 in, to and in
respect of all present and future receivables, commissions, revenues, claims and chooses-in-
action of whatsoever nature and howsoever and wherever arising due to or owing to or become
due or owing to, or acquired by the Mortgagor No. 1, Intellectual Property Rights, goodwill, and
all rights, title, interest, benefits, claims and demands whatsoever of the Mortgagor No. 1 in, to
or in respect of all amounts owing to, and received and/or receivable by, the Mortgagor No. 1,
including book debts and receivables, both present and future, including but not limited to the
Mortgagor No. 1’s uncalled capital, which description shall include all properties of the above
description whether presently in existence or acquired hereafter.
(ii) No lien specific purpose account in the name and style of “Krishna Enterprises (Housing &
Infrastructures) India Private Limited Escrow Account” or “Master Escrow Account” bearing No.
00090350005299 opened in the name of the Mortgagor No. 1 with HDFC Bank at its branch at
Kasturba Road, Bangalore for deposit of all the amounts and all the moneys lying in the Master
Escrow Account from time to time;
(iii) No lien specific purpose account in the name and style of “Krishna Enterprises (Housing &
Infrastructures) India Private Limited Shelton Escrow Account” or “Project 1 Escrow Account”
bearing No. 00090350005307 opened in the name of the Mortgagor No. 1 with HDFC Bank at its
branch at Kasturba Road, Bangalore for deposit of all the amounts and all the moneys lying in the
Project 1 Escrow Account from time to time;

Annexure I - Unsold Units in Project Krishna Shelton (Project 1)
Tower/Unit Saleable Area (sq. ft.) Tower/Unit Saleable Area (sq. ft.)

A-106 2,079 A-604 1,407
A-308 1,776 A-702 1,407
A-602 1,407 A-907 2,767
A-603 1,407 Total 12,250

APPENDIX IV
[See rule 8(1)] POSSESSION NOTICE

Whereas, The authorized officer Edelweiss Asset Reconstruction Company Limited (Acting
in its capacity as Trustee of EARC Trust SC - 401) under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise
of powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002, issued demand notice dated October 04, 2024 calling upon the Borrower
Krishna Enterprises (Housing and Infrastructures) India Private Limited (Borrower and
Mortgagor No. 1), Mr. R. Sunilkumar (Personal Guarantor), Mr. Ravi Anilkumar (Personal
Guarantor), Mr. M. Manickkam (Mortgagor No. 2), Mr. Prakash Gangawani (Mortgagor No.
3), Mrs. Meena P (Mortgagor No. 4), Mr. Bajaj Deepak (Mortgagor No. 5) & Mrs. D. Dimple
(Mortgagor No. 6) to pay the amount mentioned in the said notice being a sum of Rs.
87,36,68,496/- (Rupees Eighty-Seven Crore Thirty-Six Lakhs Sixty-Eight Thousand Four
Hundred and Ninety-Six only) as on September 30, 2024 along with further interests, costs
and expensed thereon within 60 days from the date of receipt of said notice.
The Borrower having failed to repay the amount, notice is hereby given to the Borrower,
Mortgagor/s, Guarantor/s and the public in general that the undersigned has taken possession of
the secured assets more specifically described herein below in exercise of powers conferred on
him under sub-section (4) of section 13 of the Act read with rule 8 of the Security Interest
(Enforcement) Rules, 2002 on 14th day of May, 2025.
The borrower, guarantors and mortgagors in particular and the public in general is hereby cau-
tioned not to deal with the property and any dealings with the property will be subject to the charge
of Edelweiss Asset Reconstruction Company Limited (Acting in its capacity as Trustee of
EARC Trust SC- 401) for an amount of Rs. 87,36,68,496/- (Rupees Eighty-Seven Crore
Thirty-Six Lakhs Sixty-Eight Thousand Four Hundred and Ninety-Six only) as on
September 30, 2024 along with further interests, costs and expensed thereon.
The borrower’s attention is invited to the provisions of sub-section (8) of section 13 of the Act, in
respect of the time available, to redeem the secured assets.

DESCRIPTION OF SECURED ASSET - PROJECT KRISHNA MYSTIQ (“PROJECT 2”)
All right title interest of Mortgagor No. 1 in respect of all that piece and parcel of land admeasur-
ing 6 acres 3 guntas bearing Survey Nos. 134/4 (Old No. 134/2) & 133/9 (Old No. 133/8) situat-
ed at Doddathoguru Village, Begur Hobli, Bangalore South Taluk; and the Project 2 being con-
structed thereon; save and except the Project 2 Unsold Units which are more particularly
described in Annexure hereto; TOGETHER WITH all buildings, constructions and structures
thereon not limited to the unsold units and structures/ constructions of every description which are
erected/constructed or to be erected/constructed, standing or attached or shall at any time here-
after during the continuance of the security hereby constituted be erected and standing or
attached to the aforesaid lands and premises or any part thereof and all furniture, fixtures, fittings
and all trees, fences, hedges, ditches, ways, sewerages, drains, waters, water courses, liberties,
privileges, easements and appurtenances whatsoever to the aforesaid lands or any part thereof
belonging to or in anywise appertaining or usually held, occupied, enjoyed therewith or reputed
to belong or be appurtenant whether thereto or any part thereof whether presently in existence or
in the future belonging to or in any way appurtenant thereto AND ALL the present and future FSI
(floor space index) available to said Project Land 2 or granted by authority including the transfer-
able development rights (TDR) whether presently in existence or in the future belonging to or usu-
ally held, occupied or enjoyed therewith or expected to belong or be appurtenant thereto; AND
ALL the estate, right, title, interest, property claim and demands whatsoever of the Mortgagor No.
1 into and upon the same which description shall include all properties of the above description
whether presently in existence, constructed or acquired hereinafter and all right, title and interest
of the Mortgagor No. 1 in respect of the flats/units described in Annexure.
PART B:- Details of Second Mortgaged Properties:- The whole of the movable properties of the
Mortgagor No. 1 relating to the Projects including without limitation its movable machinery, equip-
ment, machinery spares, book debts, tools and accessories and other movables, both present and
future whether installed or not and whether now lying loose, or, in cases or which are now lying or
stored in or about or shall hereafter from time to time during the continuance of the security of these
presents be brought into or upon or be stored or be in or about all the premises, warehouses,
stockyards and godowns or those of the Mortgagor No. 1’s agents, affiliates, associates or repre-
sentatives or wherever else the same may be or be held by any party to the order or disposition of
the Mortgagor No. 1 or in the course of transit or delivery, howsoever and wheresoever in the pos-
session of the Mortgagor No. 1 with all benefits, rights and incidentals attached thereto which are
now or shall be at any time be owned by the Mortgagor No. 1 whether present or future.

PART C:- Details of Third Mortgaged Properties:-
All the right, title, interest, benefits, claims and demands whatsoever of the Mortgagors (a) in the
Projects Documents, as may be amended, varied or supplemented from time to time, both present
and future; (b) all the rights, title, interest, benefits, claims and demands whatsoever of the
Mortgagors in the approvals/permissions relating to the Projects, as the case may be, both present
and future; (c) all the right, title, interest, benefits, claims and demands whatsoever of the
Mortgagors in any letter of credit, guarantee, performance bond provided by any party to the
Projects Documents, as the case may be, both present and future; and (d) all the rights, title, inter-
est, benefits, claims and demands whatsoever of the Mortgagors in, to under and/or in respect of
the insurance policies both present and future and all rights, claims and benefits to all monies receiv-
able thereunder and all other claims thereunder which description shall include all properties of the
above description whether presently in existence or acquired hereafter, both present and future.

PART - D:- Details of the Fourth Mortgaged Properties:-
(i) All the Receivables, receivables arising out of the Projects/Mortgaged Properties and all right,
title, interest, benefits, claims and demands whatsoever of the Mortgagor No. 1 in, to and in
respect of all present and future receivables, commissions, revenues, claims and chooses-in-
action of whatsoever nature and howsoever and wherever arising due to or owing to or become
due or owing to, or acquired by the Mortgagor No. 1, Intellectual Property Rights, goodwill, and
all rights, title, interest, benefits, claims and demands whatsoever of the Mortgagor No. 1 in, to
or in respect of all amounts owing to, and received and/or receivable by, the Mortgagor No. 1,
including book debts and receivables, both present and future, including but not limited to the
Mortgagor No. 1’s uncalled capital, which description shall include all properties of the above
description whether presently in existence or acquired hereafter.
(ii) No lien specific purpose account in the name and style of “Krishna Enterprises (Housing &
Infrastructures) India Private Limited Escrow Account” or “Master Escrow Account” bearing No.
00090350005299 opened in the name of the Mortgagor No. 1 with HDFC Bank at its branch at
Kasturba Road, Bangalore for deposit of all the amounts and all the moneys lying in the Master
Escrow Account from time to time;
(iii) No lien specific purpose account in the name and style of “Krishna Enterprises (Housing &
Infrastructures) India Private Limited Mystiq Escrow Account” or “Project 2 Escrow Account” bear-
ing No. 00090350005314 opened in the name of the Mortgagor No. 1 with HDFC Bank at its
branch at Kasturba Road, Bangalore for deposit of all the amounts and all the moneys lying in the
Project 2 Escrow Account from time to time;

Annexure
Unit No Saleable area (Sq ft) Unit No Saleable area (Sq ft)
CH - 402 1,375 M - 106 1,100
CH - 404 1,375 M - 107 1,100
CH- 501 1,375 M - 305 1,100
CH- 502 1,375 M - 406 1,100
CH- 503 1,375 M - G08 1,100
D - G07 1,100 T3 - G03 1,375
E - G05 1,100 Total 15,950

Date: May 14, 2025 Sd/- Authorised Officer
Place: Bengaluru For Edelweiss Asset Reconstruction Company Limited

(Acting in its capacity as trustee of EARC Trust SC-401)

Form A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
ABACO SYSTEMS (INDIA) PRIVATE LIMITED

th19 May, 2025

th20 June, 2025
Notice is hereby given that the Abaco Systems (India) Private Limited

th(“Company”)hascommencedvoluntary liquidationon19 May,2025.
The stakeholders ofAbacoSystems (India)PrivateLimitedare hereby called

thupon to submit the proof of their claims, on or before 20 June, 2025 to the
liquidatorat theaddressmentionedagainst the itemNo.7.
Thefinancialcreditorsshallsubmit theirproofofclaimsbyelectronicmeansonly.
All other stakeholders may submit the proof of claims in person, by post or by
electronicmeans.
Submissionof falseormisleadingproofsof claimsshall attractpenalties.

Date: 21/05/2025
Place: Bengaluru

Registrar of Companies, Bangalore

Lenovo
Highlight

Lenovo
Highlight

Lenovo
Highlight

Lenovo
Highlight


